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D. Purkava JeM,

‘Brief facts of this case are that the husband of the {"” .
applicant,. Gobinda Chandra Kundu alongwith others had filed
one writ petition before the Hon'ble High Court bearing No,
C.R, 1649-W/1979 praying fo:" certain reliefs, subsequently
that petition has been transferred to this Tribunal and
renumbered as T.A.90 of 198.6‘ which was disposed of on'
12,7491 with certain directions in favour of the applicants
of the said petition.'. ﬂhemgf;gr, the husband of the. applicant
died and during his lifetime ﬁe was not granted the benefits
of the said jﬁdgment desp;té of his repeated prayers. Now the
applicant who is the widow of the dececased Govermment employee,
has approached this Tribunal seeking the benefits of the aforésaid
judgment of the Tm.bunal dated 12.'7 91 in T.A.90 of 1986 with all
Consequential -
[penslonary/retiral benefn.ts of ber husband . to which she is

/entitled as per rules, It is stated by the applicant that

she has filed representation to the authorities stating her

gr:.evances therein, but they did not grant her the benefits

in puﬁsuance of the order passed by this Tribunal, thereiore, b
_ appmprlate direction may be given upon the respondents to grant
contd..2
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‘posts im the grade of Head Security Guarxd in FBP for‘ ‘ o "‘

| 1.9,1999 as produced by the 1d, counsel for the respondents,

these observations the application is disposed of. No cost. \)'
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her the benefits of the Qoresaid order. of this Tribwmal
alongwith éther consequential Feliefs,

2. We have heard the 14, doxmsel for both sides and have
perused the records. Ld. counsel for the respondents, Mr,

S.N, Bas has produced a letter bearing'{g:@@. 16/13/9 1=GB-FEP

dated 1st September, 1999 from which it appears that the

competent authority has decided to create 13 supermumerary

accommodating soie officials against those posts £ rom tﬁe
déte from which junior to any of the officials(mentioned in
the list)was promoted to the grade of Head Security ‘Gﬁard in
cofnpliance m.th the judgment of this Tribunal dated 12,7.91 | “l
in T.A.N0.90 of 19 86. On a perusal of the sald ietter we |
£ind that the name of the husband of the applicent foumd.

place -in the list of 13 officials at Srl. No.,13. Ld. counsel

Mr, Samir Ghosh appearing for the applicant, submits
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that as the employee concerned died, all the benefits of |

|
[}

the juclénent of this Tribumral should be granted to his vd.dow | 1i

i.e.. the applicant in this O,A, Ld. coumsel for the respoi'zde.m:sE 51‘;

submits that the applicant has given an undertaking j.n respect

of payment of arréars by a letter dated 14.-2. 2000 and she

desired to draw arrear paymenﬁs we€ofe 12.7.88. Ld. oounsel

Mr, Ghosh sulmits tha£ all the benefits including the arrear

payments should'be given to the applicant in this O.ZA. in
aforesaid

pursuance .of the/order of this Tribunal as given to other

applicants . |

3. In view of the aforesaidv circumstances, we direct

the responrdents- to make payment of all dues to the_ applicant |

in pursuance of the order of this i‘ribtmal dated 12,7,91

im T.A.90 of 1986 and in accordance with the letter dated . i

‘ l
The applicant shall be entitled to arrear payments we.e.f. |
12..'7.88(5..\Jas per her urdertaking dated 14.2,2000. With o y
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